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JUNE 17, 1977

Written Answers 1 5"3

Take over of Textile Mills in Kerala

870. SHRI P. K. KODIYAN:
SHRI C. K. CHANDRAPPAN:

Will the Minister of COMMERCE
AND CIVIL AVIATION AND CO-
OPERATION be pleased to state:

(a) whether the Kerala Govern-
ment has urged the National Textile
Corporation to take over rour textile
mills in Kerals; and

(b) if so, the action taken by Gov-
ernment in this regard?

THE MINISTER OF COMMEKCE
AND CIVIL, SUPPIIES *AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) Yes, Sir.

(b) Since National Textile Cor-
poration has been already overbur-
dened with un onerous responsibility
of managing 105 sick cotton textile
mills at present, the Central Govern-
ment does no favour take-over of
more sick or close textile mills for
management by the National Textile
Corporation. However, if any con-
cerned State Government is prepared
to take over sick unit or units under
its management, the Central Govern-
ment would like to render all possi-
ble cooperations, whenever such pro-
posais are found viable.

Misuse of Import Licences by Edible
Oil Importers
871. SHRI P. K. KODIYAN:

SHRI M. RAM GOPAL
REDDY:

SHRI UGGRASEN;
Will the Minister of COMMERCE
AND CIVIL" SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the fact that
the edible oil importers are selling
the goods purchased against import
licenses issued by ‘Government back
to their overseas suppliers making
huge profits; and

(b) if so, the fscts ~thereof and
action taken sgainst them?
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a)., Yes, Sir.

{b) : (i) Cases of 6 parties have been
referred to the Directorate
of Enforcement, Ministry of
PRinance, for takin% action
under the Foreign Exchange
Regulations Act.

(ii) Cases of 13 parties have
been referred to the Central
Bureau of Investigation for
detailed enquiries and appro-
priate action.

(iii) Action under the Import Trade
Control, Regulations has been
initiated against 2143 licensees.
This figure includes 13 parties
against whom there is some
prima facie case of malpracti-
ces and also those who have
not cooperated with the autho-
rities in furnishing the nece-

ssary information about the
utilisation of licenses.

Rise in the Prices of Edible Oils and
Oilseeds

872. SHRI P. K. KODIYAN: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether prices of edible oils
and oilseeds are soaring in the coun-

try;
(b) if so, the reasons thereof; and

(c) the steps Government intend
to take to bring down these prices?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): Yes, Sir. There has been an
upward trend in the prices of edible
oils and oilseeds in the country.

The rise in prices is due in the main
to shortfall in the production of
groundnut . and mustard crops in
1976-77. o check rise in prices of

edible oils and oilseeds, the Govern-
ment have taken the following
measures;

(i) Imported rapeseed oil is being
allotted to State Govern-
ments on demand for direct
consumption for retailing
through the public distribu-
tion system at reasonable
price.

(ii) Duty free import of certain
types of edible oils under the
free licensing system by pri-
vate trade has been allowed
for direct human consump-
tion.

(iii) The compulsory usage of
cheaper imported oil for
vanaspati manufacture has
been increased from 10 per
cent to 75 per cent progres-
sively over a period of time
and these oils are being sup-
plied to the vanaspati indus-
try through imports by the
State Trading Corporation of
India. The usage of ground-
nut oil in vanaspati stands
prohibited.

(iv) The State Governments have
been advised to remove all
restrictions on the inter-
State movement of edible oil
and oilseeds.

(v) The export of HPS ground-
nut has been stopped.

(vi) Margins for advances of
credit by banks against
stocks of various oilseeds and
oils have been tightened.

Conversion 0f Public Sector Industries
into Corporations

873. SHRI M. KALYANASUN-
DARAM: Will the Minister of
FINANCE AND REVENUE AND
BANKING be pleased to state:

(a) whether Government are con-
sidering a proposal to convert all the
Public Sector industries in the coun-
try. into Corporations; and





